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Demand and SuPply of Cotton in the
' Country

4139. SHRI G. C. NAIK:
SHRI S. XAVIER:
SHRI R. R. SINGH DEO:
SHRI R. K. AMIN:
SHRI MOHAMED J. IMAM:
SHRI A ABDUL GHANI DAR:
SHRI D. R. PARMAR:
SHRI P. VISWAMBHARAM:
SHRI RAM CHARAN:
SHRI S. M. KRISHNA:
SHRI P. C. ADICHAN:
SHRI K. LAKKAPPA:

Will the Minister of FOREIGN
‘TRADE AND SUPPLY be pleased to
state:

(a) the total demang of cotton by
the textile mills in the country as on
Ist July, 1969;

(b) the corresponding figures of its
production in the country;

(c) how the gap between the de-
'mand and supply is being filled in;

(d) whether the cotton trade in the
country has been adversely affected
as also the functioning of the textile
mills because of the acute shortage of
«cotton in the country; and

(e) if so, the steps which Govern-
‘ment propose to take to increase pro-
duction of cotton in the country?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOW-
DHARY RAM SEWAK): (a) and (b).
As against the total requirement of
about 62 lakh bales of cotton for mill
consumption during the year 1968-69
indigenous production of cotton is
-estimated at about 59 lakh bales some
of which is required for ex-mill con-
sumption and some quantities of
coarse and non-spinnable varieties are
exported.

(c) By import of cotton, simultane-
ously making efforts to increase indi-
genous production of cotton.

(d) No, Sir.

{(e) Does not arise.
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Silk Board, Bombay

4140. DR. SUSHILA NAYAR: Wil
the Minister of FOREIGN TRADE
AND SUPPLY be pleased lo state:

(a) whether Government have
made any assessment of the working
of the Silk Board, Bombay dquring the
last 3 years’

(b) if so, the nature of irregularities
found during the above period; and

(c) the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) The working of
the Central Silk Boarq as reflected in
the half-yearly and annual reports
submitted by the Board in pursuance
of section 8(3) (b) of the Central
Silk Board Act, 1948 has been found
to be satisfactory. The annual reports
are also laid in the Parliament.

(b) No irregularity in the working
of the Board has come to Govern-
ment’s notice.

(¢) Does not arise.
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Export Programme
4142. SHR] C. JANARDHANAN:
SHRI K. HALDER:
DR. RANEN SEN:
SHRI J. M. BISWAS:
SHRI VASUDEVAN NAIR:
SHRI SITARAM KESRI:
SHRI K. P. SINGH DEO:
Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state:

(a) whether Government have pre-
pared a blueprint for exports in
which several lmniting factors in the
export drive in the coming three
or four years have been listed;

(b) if so, the limiting factors listed
in the documents; and

(c) the steps suggested to eliminate
these limiting factors? "

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) and (b). The
Draft Fourth Five Year Plan 1969—74
(a copy of which has already been laid
on the Table of the House) envisages
that the aggregate export earnings
would be of the order of Rs. 8300
crores (para 4.38) during the Fourth
Plan period the various measures that
would need to be taken in order to
achieve export earning of this mag-
nitute are listed in paras 4.39 to 444
of the Draft Fourth Plan. Continuing





